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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 818/2024

IN THE MATTER OF:

DHARMENDRA KUMAR SINGH ...Applicant
Versus
STATE OF UTTAR PRADESH & ORS. ...Respondent(s)

REPLY BY SUB-DIVISIONAL MAGISTRATE ON BEHALF OF

DISTRICT MAGISTRATE, BALLIA, STATE OF UP WITH
SUPPORTING AFFIDAVIT.
MOST RESPECTFULLY SHOWETH:

1. That the present reply is being filed by Sub-Divisional Magistrate,
Ballia on behalf of the District Magistrate, Ballia, in compliance with
the Order dated 13.03.2026, whereby certain queries were asked
by the Tribunal during the course of the proceedings.

2. That the query was put forwarded by the Hon'ble Tribunal regarding
the jurisdiction, powers and authority of the Sub-Divisional
Magistrate (SDM), Bansdih, District Ballia as Forest Settlement
Officer (FSO) to revise the boundary area of Jai Prakash Narayan

(Surhatal) Bird Sanctuary.
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3. That, in view of the above, it is respectfully submitted that as per
the statutory scheme of Chapter IV (Sanctuary) of the Wildlife
(Protection) Act, 1972, when the State Government issues a
preliminary notification under Section 18, it appoints/authorizes an
officer to act as 'Collector' under Section 18B to inquire into and
determine the existence, nature and extent of any rights of any
person over the land comprised within the boundaries of the

Sanctuary.

"18B. Appointment of Collectors. The State Government
shall appoint, an officer to act as Collector under the Act,
within ninety days of coming into force of the Wild Life
(Protection) Amendment Act, 2002 (16 of 2003), or within
thirty days of the issue of notification under section 18, to
inquire into and determine the existence, nature and extent
of rights of any person in or over the land comprised within
the limits of the sanctuary which may be notified under sub-

section (1) of section 18."

4. That as per Section 2(8) of the Wild Life (Protection) Act, 1972

clearly defines 'Collector'.
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"Collector means the Chief Officer in charge of the
revenue administration of a district or any other officer not
below the rank of a Deputy Collector appointed by the State
Government to perform the functions of a Collector under this

ACt/, n

5. That by Government Order By letter number 1677/2-3-2016-
19/3(51)/2006 dated 29-08-2016 of Appointment Section-3 of the
Government of Uttar Pradesh, one of the Deputy Collectors posted
in Ballia district was directed to perform the duties of Forest
Settlement Officer. True copy of the Appointment letter dated
29.08.2016 is attached herewith and annexed as Annexure
P/1.

6. That in compliance with the order of the State Government, by the
order number-5573/R.S.A. dated 20-03-2018 of the District
Magistrate, Ballia, the Sub-District Magistrate, Bansdih was
nominated/appointed as Forest Settlement Officer, Ballia along with
his official duties. True copy of Order dated 20.03.2018 for
nomination of SDM as Forest Settlement Officer is attached

herewith and annexed as Annexure P/ 2.
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7. That the facts stated hereinabove are based upon official records,
documents available in the office, and the same are being
respectfully submitted before this Hon’ble Tribunal for appropriate
consideration and further necessary orders as may be deemed fit in

the interest of justice and environmental compliance.

Date
17.07.2026

Through
SDM,Ballia
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// BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

IN THE MATTER OF:

DHARMENDER KUMAR SINGH APPLICANT

VERSUS

STATE OF UP& ORS. RESPONDENT(S)

AFFIDAVIT

1, Abhishek Priyadarshi, aged about 30 years, S/o Lal Bahadur Singh,
presently posted as Sub-Divisional Magistrate, Ballia, on behalf of District

Magistrate, Ballia, do hereby solemnly affirm and state as under:

1. That I am presently posted as above and am well conversant with
the facts and circumstances of the present case. I am duly
authorized and competent to swear this affidavit on behalf of
Respondent before this Hon'ble Tribunal.

2. That the accompanyingstatus report has been prepared under my
instructions and based on official records maintained in the
ordinary course of business by the Respondent who has duly
authorised the same.

3. That the contents of the accompanyingreport are true and correct

to my knowledge and belief, based on official records. Nothing

Jagadisf;;gh Yaday
AdJocate
R Na -6152/08
Baiha (U.P)
Valid Upto-26/06/2028


ASUS
Pencil


i
595 DEPOMLQ\A_/

T

VERIFICATION

I, the above-named deponent, do hereby verify that the contents of
paragraphs to of the above affidavit are true and correct to my
knowle&ge and belief, derived from official records, and nothing material

has been concealed therefrom.

Verified at.3aMemon this.e.:.0.7-.day of 2026.

L

DEPONEN[IL

Ragistar N8> Serial N@.._ Date. 22O P~r 203€
Solemnly Affimed & Declased Befor Mo
by he Deponet who s ldentified

by Shri...ﬁ—e..?..%_‘,_

x|
Jagadish Singm

NOTARY BALLIA
Govt.0f.India
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